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CENTRAL ADMINISTRATIVE TRIBUNAL 

KOLKATA BENCH, KOLKATA

Date of order: 11.10.2018No. O.A. 350/01493/2018

Hon’ble Ms. Bidisha Banerjee, Judicial Member 
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Present

Om Prakash Rawat,
Son of Late Bishwa Ram Rawat,
Aged about 57 years,
Residing at 73, East B Park, Ishapur Estate, 
Post Office - Ishapur-Nawabganj,
District - 24-Parganas (North),
Pin-743 144
And working to the post of Additional 
General Manager in Rifle Factory,
Ishapore,
Post Office - Ishapore-Nawabganj,
District - 24-Parganas (North),
Pin-743 144.

A

••,o\srra?/
> % ■u Applicant.O v- ■ 

A\
- ^. \

■o

• .1, u nion-o^lhma?^—-l - SeflieeS^ttiecr^ri

Ministp/p^f/DefehcelDefencp dnd Production) 
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Kolkata -700001.

3. The Senior General Manager,
Rifle Factory, Ishapore,
Post Office - Ishapore-Nawabganj, 
District: 24-Parganas (North),
Pin-743 244.

4. The Senior General Manager, 
Ordnance Factory,
Kalpi Road, Kanpur, Uttar Pradesh 
Pin-208 022.

5. Sri Umesh Kumar,
Regional Controller of Safety (WR),
T-12, Club Road, Ordnance Estate, Khadki, 
Pune-411 003.

6. Sri M.L. Meena, 
Principal Director,



2 o.a. 1493.2018

- / Ordnance Factory Institute of Learning, Raipur, 
Dehradun, Pin - 248 008.1

... Respondents.

For the Applicant Mr. P.C. Das, Counsel 
Ms. T. Maity, Counsel

For the Respondents Mr. B.B. Chatterjee, Counsel

ORDER fOrah

Per Dr. Nandita Chatterjee, Administrative Member:

An Original Application has beenj preferred
,£^//

Administrative Tribunals Act, 1?985 seekingJhe followinarelief:

S 'A.
under Section 19 of the

x

z • \"(a) To pass an app^priate|brderM|^fn^upoTilhe respondent authority to immediate 
convene the DPC for^rantingvSon^ffidtiQnaCdpg^datioi^CoVresponding Pay Scale of 
HAG {Higher Administrative %radg,)^f|t’he^frdianlbrdna^e -Factories to the present 
applicant on the basisxif reTixed^phipfit^ ofsthe^resent applicant as per the letter dated
27.5.2014 which Was-xommuniSkted/bjtfie\gresent applicani vide office letter dated
12.6.2014 and to fixvthat proTfibn^to^the^post'of^fijgh^epAdministrative Grade with effect 

.from the date when your app1ifeant’'Was^entitledJo^al6ng>Wh alKconsequential benefits;

(b) To pass an apprdpriate^er^direptingiupdnihe^respondent authority to the effect 
the promotion of the applicahLtd"the-.postjoLAddittgnarGeneral Manager with effect from 
1.12.2010 along with all consequeh'tiahbenefits

(c) To declare that in terms of the letter dated 27.5.2014 which was communicated to 
the applicant vide letter dated 12.6,2016, your applicant is entitled for promotion to the post 
of Higher Administrative Grade with effect from the date when your applicant was entitled;

- (d) To pass an appropriate order directing upon the respondent authority to consider 
the details representation as preferred by the applicant before the Secretary (Defence 
Production), Government of India, New Delhi for review of decision taken by MOD ID No. 
3(2)/2011 SCT dated 15.6.2012 with reference to MOD ID No. 7(03)/2011-D(IOFS) dated 
21.12.2012 and MOD ID No. 9(03)/2011-D (IOFS) dated 8.4.2013 being Annexure A-20 of 

. this Original Application.

(e) To pass an appropriate order directing upon the respondent authority to review the 
decision vide MOD ID No, 3(2)/2011 SCT dated 15.6.2012, MOD ID No. 7(03)/2011-D 
(IOFS) dated 21.12.2012 and MOD ID No. 7(03)/2011-D (IOFS) dated 08.4.2013 within a 
specific time and to consider promotion to the post of Higher Administrative Grade along 
with ali consequential benefits.”
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2. Ld. Counsel for the applicant and respondents are both present and heard.
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Ld. Counsel for the applicant submits that, on being aggrieved at not being3.

promoted to the Higher Administrative Grade of the Indian Ordnance Factory, the 

applicant had preferred a detailed representation on 28.7.2018 (Annexure A*20

y

to the O.A.) in which he had requested the respondent No. 1, namely, the

Secretary (DP), Government of India, Ministry of Defence, for review of decisions

taken vide MOD IDs dated 15.6.2012, 21.12.2012 and 8.4.2013 respectively.

During hearing, Ld. Counsel for the applicant further submits that, after

filing, of the O.A., the applicant had come to know that the respondents are likely

to place him in the zone of consideration for grant of HAG/NFU and, accordingly

he would be satisfied if a direction is issued on the respondent authorities to

dispose of his representation.and to expedite the process of grant of HAG/NFU

, XTT
Ld. Counsel ^ ^

the matter and has not reGeivedfa-coppoS'Se“©riginal Application, he is not privy 

to the fact as to whether theKprficer iss lil^ly to ®e m the said zone of

consideration. Ld. Counsel prays^for an opportunity t6,pbtain suitable instructions
... , ,vy /

within a specified time frame■6' v
\O \

\LA a^he^has no instructions in4.

in this regard.
s .

We, however, do not think thaHa’ny useful purpose will be served by5..

keeping the matter pending at our end particularly in the context of the

submissions of Ld. Counsel for the applicant that the applicant is likely to be

placed in the zone of consideration for HAG/NFU shortly.

Accordingly, without entering into the merits of the matter, we hereby direct

the respondent No. 1 to dispose of his representation dated 28.7.2018 (Annexure

A-20 to the O.A.), if received at his end, as well as to take necessary actions for

grant of HAG/NFU to the applicant as per law and in accordance with Rules

governing the field. Decision may be conveyed in the form of a reasoned and

speaking order thereafter to the applicant.
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The entire exercise may be completed within a period of 16 weeks from6.
..v

the date of receipt of a.copy of this order.
r

Accordingly., the O.A. is disposed of with the aforesaid directions. There7.

will be no orders on costs. ‘
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(Bidisha Banerjee) 
Judicial Member

(Dr. Nandita Chatterjee) 
Administrative Member
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